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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

CRL.M P. NO 8111/2012 IN
Petition(s) for Special Leave to Appeal (Crl) No(s).283/2012

(From the judgenent and order dated 16/12/2011 in MCRC No. 9838/ 2011

of The H GH COURT OF M P AT JABALPUR)

ANMOL M SHRA Petitioner(s)
VERSUS

GOVT. OF | NDI A Respondent ( s)

(Wth appl n(s) for wthdrawal of SLP)

Dat e: 28/03/2012 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE ALTAMAS KABI R
HON BLE MR JUSTI CE J. CHELAMESWAR

For Petitioner(s) Mukul Rohatgi, Sr. Adv.

Ni khil Jain, ACR
For Respondent (s) Raj i v Nanda, Adv.
Arvind Kumar Sharma, AOR

s 5%

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Let this matter stand over till tonorrow (29.03.2012)
and be marked 'for orders’ at the top of the list.

(Chetan Kunar) (Jugi nder Kaur)
Court Master Assi stant Registrar



